






1174 Taxation Laws (Amendmen@ , [ACT 55 QF 20W] 

Amendment 
of section 
lasw. 

Amendment 
of section 94. 

Insertion of 
new section 
112A. 

This Chapter 
not to apply 
in certain 
CasGS. 

purposes of enforcing the security interest of tile lenders to &o company -0wsa- 

ing the power generating plant and such Indian campaDy is notified befire she 
3lst'day of Decsmber, 2005 by the Central CSovemmerat far ths purposes, of 
#is clause; 

(b) sucb :hundvrtak&g begins to generate or trd~arn1t or distribute p a w  
before the 3 1 ~ t  day of Mar~h, 2007.". 

6. f i  section 1 15W ofthe Income-tax Act, in ciause (a), witheffec~&om the 1st day of 
Aaril, 2m,-- 

(i) fix sub-clause (iii), the following sub-clause shalt be substimted, naraely:- 

"@) are assmiation of persons or abody of indivtduals, whether inmqo- 
rated or not;"; 

(b)  after sub-clause (91, the followhg proviso shall bo inserted, namely:- 

"Provided that any person eligible for exemption under clause (230  of 
section 10 or registered under section 12AA or a politic81 party registered under 
section 29A of the Representation of the Peaple Act, 1951 shall not be deemed to 
bo au employer for the purposes of this Chapter;". 

CHAPT?X UI 

AMENWENTS TO THE FINANCE Am, 2005 

7.10 Chapter VXI of the Firmslncc Act, 2005 (hereafter in this Chapter referred to as 
the Finance Act), in section 94, with effect horn the 1st day of Junq 2@05,-- 

(a) after clause (3), the following clause shall be inserted wsll shall be deemed 
to have been insetted, namely:- 

' (34 "banking company" means a company to whicln the Banking 
Regulation Act, 1949 applies and includes any batik reexxed to in seetion S f  s f  
hat  Act;'; 
(b) after clause (d), the following clause shall be irrssrt~d and shall be deemed to 

have been inserted, namely:-- 

' ( 4 4  "60-operative bank" shall have She m~aning assigned to it in Pat V 
ofthe Banking Regulation Act, 1949;'. 

8. Jn Chapter VII ofthe Finance Act, after seotion 112, the Poll~wing section shell be 
ins~rted and shall be deemed to have been inserted wi* &ect from thtt %st day of June, 
2095, aame1y:- 

'9'124. The provisions of Chapter shall not apply toh a , ~  in wbtiom to, the 
Wable bqnking traxxsactiohs entered into on or after the 180 &y of June?, $003,- 

(a) between a scheduled bank and a banking ~ o a p a ~  or a sa-op~aative 
bank, or 

,I (bj between a scheduled bank and another scheduled bank.". 

Repeal and 9. (1) The Taxation Laws (Amendment) Ordialmnce, 2005 is fi@re%y rep%abd, Ord. 40f 200s. 
saving. - 

(2)  Notwithstanding such repeal, anything d ~ n o  or anyscti~ntak~nwdldsr~%ehcome- 
tax Act, 1961 and the Finance Act, 2005, as amended by said dSlg&aw&, shall "o 43 of 1961. 
deemed to have been done or taken under the corresponding provisiom Q$ af?hzoo;e Acts, as Is  Of 2a05. 

a~wnded by this Act. 


